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of 8I8ndIng orders an the bull of which the 1Ibou .... a .. 
being expIoItad, I would. IIk8 to aubmIt that the ~ 
ordeI8 are not above the law. However, If labour laws are 
being CMNIooIc8d and atandlng orde .. are followed inIItead 
and such a thing CCIIMa to the notice of the GcMrnment. 
action will be taken. Apart from this, the auggeation of 
conatItutIng a commission has a wider ambit. It is in the 
interest of the labour force that Iabou .. rs a.. may not 
exploited and this suggestion is under consideration In the 
Ministry. 

SHRI RAMDAS ATHAWALE : Mr. Speaker, Sir, 
the Committee has made certain recommendation .nd 
hal given .uggeatioI1i In this regard. I would 6ke to 
uk the Hon'bIe Minl8ter as to what ... the recommen-
dations made by the CornrnIltee regarding abolishing the 
contract labour system. What atepa does the GCMlmmant 
propose to take to protect the labourers? Whalhar the 
Govemment intend to take any action to abolish the 
contract labour aystem or not? If it is going to take .ny 
action, the time by which it is likely to take .nd if not, the 
re8llOl'll therefor? 

DR. SATYANARAYAN JATlYA : The concem expressed 
regarding problema relating to contract labour system is 
genuine and this issue is under the consideration of the 
Government. An announcement is likely to be made in this 
regard very shortly. 

SHRI CHANDRAMANI TRIPATHI : Mr. Speaker, Sir, the 
Minimum W.ges Act is being violated in M.dhya Pradesh. 
Along with the contract labourers, the daily wagers working 
in the .Povemrnent Departments are also drawing .... 
amount than the stipulated minimum wages. I would like 
to know from Hon'ble Minister as to whether the 
Government is aware of it? If 80, what action does the 
Govemment propose to take in this regard? 

DR. SATYANARAYAN JATIYA : Sir, the minimum wages 
stipulated in MacI1ya Pradesh is As. 26.46 and maximum 
is As. 55.19. Hon'ble Member hal spoken of the violation 
of Minimum Wages Act In Madhya Pradesh. I do not h.ve 
the information as to how much deerneu .lIowance should 
be added to Rs. 26.46 but CMlr all the minimum wages 
shoutd not be .... then As. 35. 

SHRI CHANDRAMANI TRIPATHI : WIH you look into 

DR. SATYANARAYAN JATIYA : It will be looked into 
and If the wagee are found to be less than the required 
rNnll'lun wagea, the Stale Gov8mment wi be BIked to 
rectify It. 

WRITIEN ANSWERS TO QUESTIONS 

{English] 

MII ... ncy In J .. K 

85. SHRI SATYA PAL JAIN : 
SHRI MADHAVRAO SCI NOlA : 

Win the Minister of HOME AFFAIRS be pleased to 
state: 

(.) whether the Government are aware of the recent 
massac .. by the mHltants in Udhampur district of Jamrntl 
.nd Kashmir; 

(b) If 80, the number of persons kHIed by the 
militants in the Stete of Jammu .nd Kashmir since the 
beginning of 1998; 

(c) whether the Govemment have found .ny 
evidence of the involvement of any of our neighbouring 
countries in encouraging the milit.ncy in J & K; and 

(d) if so, the efforts made by the Government to 
bring normalcy in J & K? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) Yes, Sir. A Group of armed militants killed 
26 persons in the night of April 17/18, 1998 at P.r.nkol 
and Dheklkot vlUagea in Udhampur district. 

(b) The number of persons kined by mllit.nts in 1998 
(upto 30.4.98) is as below : 

Civilian 

248 

Security FOfCe 

82 

(c) It is a well known fact that Pakistan is 
sponsoring, .iding .nd .betting milit.ncy in J & K. 
Interrogation reports of a number of militants arrested by 
Security Forces .nd diaries/documents etc. recovered from 
them h.ve confirmed this fact. 

(d) The stape taken by the Government to tackle 
militancy in J & K include IUIIained anti-terrori8t operationa 
by the Police and the Security Forcee, including Int...we 
patrolling on the bordern..OC and hlntertand, establishing 
pickets in wlnerable ..... , strengthening of State Police, 
strengthening of the Intelligence network and coordination 
of MCUrity .rrangements among various agencies. 
Development needI of the State a .. aIIo receiving urgent 
attention and the State Government is facilitated in Its 
vario&.II effortl to restore norrnaJcy . 

......... Com ........ on ....., Induatry 

·88. SHRI V.V. RAGHAVAN : 
SHRI R. SAMBASIVA RAO : 

WIll the MInIster of FOOD AND CONSUMER AFFAIRS 
beple8lldto ..... : 
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(a) whether the Govemment haw any propoul to 
decontrol and diecontinue the auger euppIy thrtKVI Public 
Distribution System; 

(b) if so, the details thereof; 

(c) whether the Mahajan Conunittee constituted to 
review the sugar policy has submitted its report; 

(d) if so, the details of the recommend8tiona made 
by the committee; and 

(e) the reaction of the Governme"t thereto indicating 
the advantages of implimenting such propouls? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF FOOD AND CONSUMER AFFAIRS 
(SARDAR SURJIT SINGH BARNALA) : (a) to (e) The 
Mahajan Committee constituted to review the Sugar Policy, 
has submitted its report on 15.4.1998. The Committee has 
made the following major recommendations :-

(i) Reservation of sugarcane areas for mills should 
be on a permanent basis. Permission to 11ft cane 
from another reserved area should be given only 
after the requirement of the linked mill are fully 
met. Any decision to de-reserve an area earlier 
allolted to a sugar mill should only be carried 
out after giving an opportunity to the mill to show-
cause against such action. 

(ii) Continuance of the industrial licensing provi-
sions. They have recommended that the concept 
of minimum economic size should be dropped. 
They have also suggested that the minimum 
distance between two sugar mills should be 
restored to the previous level of 25 kms. 

(iii) Complete de-control of sugar. As an alternative, 
they have suggested that this may be phased 
out over a period of 2 years. It has further been 
suggested that the statutory levy percentage be 
reduced to 20% from the beginning of the next 
sugar season. and that It be retained at that level 
for 2 years. After the expiry of those two years, 
the levy provision be abolished. Supply of sugar 
through the PDS be discontinued after imple-
mentation of de-control. ~garcane prices be 
determined by a sugarcane· Pricing Board, 
conslatlng of an economist of repute as 
Chairman, and with members fnIm the wrtous 
concerned MinlstrieslDepartments, one repre-
sentative each from the National FederatiOn of 
Co-operstlve Sugar Factcrl .. and Indian Sugar 
Mills Association, and two representatives of 
cane growers (one from tropical and al)Olher 
from sub-tropical region). If Govemment wllhes 

to continue PDS, the sUgar be obtained at market 
prtce. fnIm the mills. In the InIerIm period of two 
ye&I8, the IfIdutory levy price tie baled on • 
cane price determined by the StIduIory Sugan:ane 
PrtcIng Board. The additional coat of purchase 
of sugar In this manner be met by Incre8lllng 
the 8ICCIIe duty. After complete discontinuance of 
PDS, the current level of subsidy of sugar be 
added to the subsidy on foodgraIns under the 
PDS. 

(iv) DIstribution control under Sugar Control Order be 
continued after the de-control of prices. 

The recommendallona of the cornrnIttee are under 
examination in Govemment. 

W'-t Scam In FCI 

*87. SHRI AMAR ROY PRADHAN : WHI the Miniet8r 
of FOOD AND CONSUMER AFFAIRS be p/ea8ed to 
state: 

(a) whether a multl-crore wheat scam has been 
detected In the Food Corporation. of India during the last 
three years; 

(b) if so, the details thereof; 

(c) whether the Govemment hava conducted an 
inquiry in this regard; 

(d) if so, the outcome thereof; and 

(e) the action taken or proposd to be taken against 
the guilty offic/als? 

THE MINISTER OF CHEMleALS AND FERTILIZERS 
AND MINISTER OF FooQ AND CONSUMER AFFAIRS 
(SARDAR SURJIT SINGH BARNALA) : (a) to (e) In 
January, 1997, some reports appeared In the",... alleging 
that FCI officials were flouting the norms of Open Markel 
Sales Scheme (OMSS) and the Wheat was being sold to 
fictitious firms which caused shortage of wheat In the 
market which re8Uned In rise In prical of wheal. Taking 
cognigence of the press reports. The Hon'bIa High Court 
of Punjab & Haryana Suo-moto Initiated a PublIc Interest 
Litigation (PIL) proceedings (Number 915 of 1997). After 
detailed hearing in the matter, the Hon'bIe High Court 
ordered on 25.7.97 that the Deputy Commiaalonerl of 
Punjab & Haryana will look Into the circurnstancea under 
which wheat under OMSS (Domestic) happened to be 
siphoned out of the State. The conclusions arriv8d at by 
the Deputy Commissioners In the report were to be 
examined by the CBI to pursue further course of action: 
In pursuance of the Hon'b/e High Coulfl orgena, the CBI 
has regiltered 13 C8888 80 far In thie regard. 


